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In the Jharkhand High Court

Case No : Writ Petition (C) No. 12 of 2009

Charku Singh Munda APPELLANT

Vs

The State of Jharkhand and Others RESPONDENT

Date of Decision : 11-04-2011

Acts Referred:

Citation : (2011) 04 JH CK 0086

Hon'ble Judges : R.K. Merathia, J

Bench : Single Bench

Judgement

R.K. Merathia, J.—Mr. Jagannath Mahato, learned Counsel appearing for the
Petitioners in all the cases, submitted that the Petitioners have not been given all
the benefits under rehabilitation scheme fully.

2. On the other hand, counsel for the State, submitted that in the absence of
counter-affidavit, they are not in a position to either accept or controvert the
statements made in the writ petition. They further submitted that it is not known
whether Petitioners? claim are genuine or not and that, in some cases, some
amount has been paid. They also submitted that if there is any objection, the
objectors are to be given opportunity of hearing.

3. In the circumstances, Petitioners are given liberty to file fresh representation
individually before the concerned authority. If the claims/part of it are found
genuine on due verification and after hearing the concerned parties, if any, the
same should be provided to them. If the claims/part of it are not found genuine,
the same should be rejected and the reasons thereof should be communicated to
the Petitioners. It goes without saying that if any further amount is found
payable in any case, the amount already paid, if any, will be adjusted. This
exercise should be completed as early as possible and preferably within three
months from the date of receipt of such representations.

It is made clear that this Court has not gone into the merits of the claims of the
Petitioners.
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With these observations and directions, these writ petitions stand disposed of.

As prayed, let a copy of this order be given to the counsel for the State.
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